
AC'W' No. XI OF 1860. 

PASSED BY THE LEGISLATIVE COUNCU; O F  INDIA. 

(Received the assent of ihe Governor Gene~al 071 the 9th A23ril 18GO.) 

A n  Act to enforce the fuglnzent of Inrligo Contracts, and to 23~0vicle for the op210int- 
nzent of a Conz~nission of Enquiry. 

C 

WHEREAS it is expedient to issue a commission. of enquiry into the prxtice 
of I11digo planting i11 Rengd and the relations between the 

Preamble. 
Indigo Planter and the Ryots and holders of land in Ben-. 

gal, and to make temporary provision for enforcing by summary process the 
execution of agreements eizterecl into for tlie cultivatioii of Iudigo plant; alld 
better to provide for the p~uzishmeiit of certain uiilamful~ acts connectecl with 
such cultivation; I t  is enacted as follows :- 

I. If any person. who has received a cash acl~raiice upon his agreement to cul- 

Magistrate may ou tivate Iiicligo plnnt during the scason iiom current, aha11 ~vil- 
complaint7lssue s ~ n m o n s  fully delay or onlit from and after the 4th tlav of April 
for appearance of a persoil 
~ h o  has received a cash 1860, to cultivate according to the conditions ofsuch agree- 
advance a l ~ d  delays or 
neglectstofulfil his agree- lllent the ~x-liole cyuaiitity of lalid whicli he has a p e d  to* 
ment. cultivate, or other~vise to ftdfil his engagelllent, it shall be 
competent to the fiiagistrate to entertain a colnplailit made to tlie ztbol-e effect on 
oath by the Planter Gho Bas macle the advance, or by zny person on his behalf, 
and to s ' u m ~ ~ o n  the person complained of to appear before hi111 in order to the 
investigatioli of the conil~laint preferred. If tlie Magistrate has reason to believe 
tliat the person co~nplaiiied of ~x~ill iiot aly~ear in obeclience to tlie stulimons, he 
may issue a ~x~arrnnt for tlie arresl of sucli person. 

11. 09 licariiig 3.nsTver of the perso11 cc)illplaillecl of, Rlld O i l  l ~ l i i : ~ ~  S U C ] ~  

evideiice as boil1 1,nl.ties IllaJ- ndcluce, ifthe co1111>li\int 11o es- 
licmcdy. 

~;\l)Iisl~cd to tlie sat isf~~ct.joii of the Magistrate, tJrc Jia2istrat.e 
i t  hl~:lll 



on of the breach of the con- 

Mag<stfat.e &all order him 

case award a certain sum 
hicli the land to be c~dti- 
ent, the Magistrate ma.? 

order the ;tt,tacl~nient', as a secw-iti for theamount of the d;~,lmges assessed or to 
ent, of any other crop of the defaulter 

season be g-~*o~~-ilig 011 such la.11d. I f  
aft,er a.11 order for specific performance of agreement the defenclant fail to perfom 
the agreement. or to pay the amount of damages ordered to be paicl a an alter- 
native, or if after an order for pa)ment"of damages tlie samebe nt3t immediately 

to be .hljrisonecl in the Civil Jail 
nd maSon the motion of the complainant 

e damages from the property of t,he de- 

felidant, in the mode provided for ellforcing decrees of Coui-t mzder Act VIII  of 
e of the Courts of Civil Juclicat~1:re not establish- 

ed by Royal Chu~ter). Provided that if tlie amount of the 
Proriso. 

said damages is pa$i.or levied within the aforesaid term of 
thr& mont,hs, the defendant shall be released from Jail on that aniouilt being 

111. I n  case it shall a1)pea.r to the satisfa.c,tion of the 
I f  agreement obtained 

by force or intimidation, Magistrate that the agreement has been obtained by means 
cor~lplaint to be  dismissed. 

of fraud, force, or unlawful . in timidation, the complaint 
shall be rlisnlisscd. 

ed under this Act be ciisniissed for want of 
laina.i~t, or for any other 
the coniplaina.llt to pay 

sucll ainouiit for costs and colnpei~satioli as he niay t,hilik 
reasonable. I11 def~ult  of payment of ally such amount, the same inay be levied 
by distress a.nd sale of the property of the perso11 ordered to pay the same. 

fteter the 4t.h day of April ISGO, shnll by vio- 
lence, tl~rcats, or otller~vise iatimidate or attempt to inti- 
nliclnte :illy otllcr person ~\-r-]lo shall hnve ent.ereil into ally 

Iclit ns a-f'c,rcs:l,id, li-iili the intention of inilu.cillg such PCYSO" to -I)redi 
the 
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tlie concli.tions thereof, he shall, oz:convicti~n before a %lagistrate, bc liablc to a 
sentence of imprisnnment .cvitll or witl,out labor for a period 1701, ~.sccc<Iillg si x 

~ ~ o n t h s ,  or to a fine not excee&ig two hundrecl Rupees, or to both, s n d  fine 
being commutal)le, if' not paid, to further periocl of inlprisonrnent not exceed- 
ing six months. 

@ 
TI. If any person shall maliciously destroy or damage, or i l  ally per- I 

1 

pen,lt, f, ~e,~,o,i,, sol1 shall nlaliciously cornmai~d, compel, or l~el;3uads ally 
or damaping crops. other person to destroy or clamage any g-ro-cving crop of 
Incligo, he shall, on conviction before a &lagistrate, bc liable to be sentenced to 
imprisonlllent with or witllout labor for a period not exceecling six months, 
6r to :L fine not ercceding two bun&ed epees, or to both, a~~c l i  fine being coill- 
rnu~able, if not paid, to a further pe$od of ~ r i s o r l i u e i ~ t  not csceec&ng six 
months. f 

VII. No Appeal shall lie from the decision of- a 
N O  ~ p p e a i .  

Magistrate under this Act. 
t ,  

VIII. The power of a IIag,-istrate under this Act may be exercised by ally 
person rested ~ ~ 4 t h  the full powers of a Magistrate, and by 

Jluiscliction. 
my Assistant Magistrate or Deputy hf agistratc specially 

eml3o~crecl on that behalf by the locd Government. 

IX. A decision of a Blagistrate shall be a bar to any furtlier proceedliilg 

Effect of decision of for the same breach of agreement. No decision under 
3Iagistrateunderthis Act. this Act sllall have any force or effect in' regard to any- 
thing not to be performed during the current season. I 

X. This Act shall have effect from and after the 4th clay of April 

Duration and territori- 1860, and sh,zl! not extellcl beyond the Territories sub- 
a1 scope of A C ~ .  ject to the Lieutenant-Govei-nor of Bengal. And no 

complaint or prosecution shall be entertained ~ulcler t'llis 
Zizhitation of action. 

Act, unless preferred within six ~noiltlis from tile date 
aforesaid. - f  

XI. All orders nlade or acts done before the 4th day of April 1560, which 

c ~ ~ L ~ ~ ~ ~  olderr dc. ~ ~ 0 ~ 1 ~ 1  have lieen liljqrf111 if tile 13ill to enforce t11e fiilfii- 
clared ralitl. 



..* = ?GW2 
indemnified+&$j _ 

0, which n7ould have been justif$? s - M s z s _  

econle law on the said 24th day of March 1860,. ,,; ;C:Ii:g%sm - 
i 

1 3 - - * r Q  

xII. The Lieutenant-Governor of Bellgal shall, as soon as c o ~ x ~ ~  
s 

LLppo,,,ill,ellt of may be, issue a Collllllii~ion to such 13erS011S as tl3eA-* 
miss~onof Enquiry. I,ic-ntel~ant-Go\~er~~(~r sllall tllink fit, for the pui-pose of en- 

% -: 
quiling into ancl reporting on the system and practice of Indigo planting in Ben- . 

- - 
2 .  

gal ant1 thc relations bctn-cell tile Indigo Planter and the Ryots ancl holders of 
land in Bengal aforesaiil. The said Cg~mmi~sioners sfiall fully enquire into ~e 
matters aforesaid, and shall, as soon as they convenielltly can, report to the ~ i ~ ~ - ' '  
tenant-Go~ernor the result of their encluiries, and shall in their report or reporb 
suggest such alterations, if any, as may in their opinion be beneficially made in the 

I 
la.,:. re1ati:lg te the systc:~ a d  practice and" the relr,tio:~s af~rcsaid. 

XIII.  In  case of the death or resignatioil of any of the said Coi~imissioners, 

of or OF any of them becoming unable or rcfusiilg to act, it 
an~oftheCommissioners.  shall be lawful for the other Commissioilers or Commis- 
sioner to act aloile, ancl all the powers by this Act given to Coi~lmiseioilers shall 
and may be exercised by the contiiluiilg Comivissioi~ers or Commissioner alone, 
but only until such vacancy can be fillecl up. I t  shall be lawful for the said 
Lieutenant-Governor from time to time, and he sllall as soon as conrrei~iently may 
be, without issuing a new Comn~issiori, appoint soiile other persoil or persons to 
act as a Comnlissioiier or Coimnissioners joiiltly wit11 the continuing Commission- 
ers or Coinmissioner, ancl in such case all tile powers confel~ecl by tics Act shall 
and may be exercised by the said ne\t.ly appointed Colnmissioner or Commis- 

& sioners joiiltly with the coiitinuing Commissioner or Commissioners. 

XIV. I t  shall be lawful for the Commissioners aforesaid, by a summons 

Attelldance of mitness- uncler tlie ha,nd of any one of them, to require the &ttend- 
ailce before them, at a t,ime ancl place to be 

such summons, of any person or persons ~yhomsover, residjng or 
Aieatcnai~t-Governorship of Bengal, whose evidence shall in 

o~~~rnissioners aforesaid he inaterial to%ny of the illatteri of tll 

ali, such booi;s, .l)npcrs, deeds, and writllgs as to t 
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Cominissioliers ehall appear 1iecessarjT for arriving at the trutrli of the liiatters 
directed to be enquired into by the said Commissioners, all xvhich persoils sliall 
accordingly attend before the sai.d Commissioners, and shall p~oduce such bool;s, 
papers, cleeds, and writings as sliafl-be required of then1 and shall be iii their 
custody and control or in the custody and control of any one of ,thein accorcling 

to the tenor of the sunlmons. Provided always that 110 
Proviso. 

person shall be compelled to attend before the said Coin- 
iliissioners or to give his evicleilce at a greater distance than fifty miles from the 
place where such person shall be residing. 

S V .  ,It sliall be la~vf111 for the Conilllissiollers aforesaid, or onc of them, 

Examination ofwitness- t ~ '  acliiiinister an mth, or in the case of persons allowed by 
es on oath or affirmation. law to make affirmation instead of taking an oatli, an afinn- 
ation in such form as to then1 the said Commissioners shall seem fit, to all per- 
soils who shall be exaniinecl before them touching tlie matters to be enquired into 
bar them as aforesaid. Provided that nothing herein contaiind shall render it 

necessary for the said Commissioners to ta la  evidence upon 
Proviso. 

oath or affirmation unless they shall thilik fit or expedient 
so to do. 

SVI .  If any persai, upon ~vho111 any such suiiimoiis sfiall be served by the 

Witnesses neglecting to delivery tliereof to him or by tlie leaving thereof at his u ~ u a l  
at te i~d kc. place of abode, being a person living within fifty miles of the 
place at nrliich he shall be required to attend, without reasonable cause (to he 

allowed by tlie Coliinlissioners aforesaicl) fail to appear before them at the 
time and place meiitioiied in t,he summons, or sliall r e f k  to be sworn or 
'to make &rmat,ion (as the case may be) or shall not iiialce answer to such 
questions as shall be put to him touchilig tlie matters directed, or which may 
hereafter be cbected, to be eiiquired illto by the Comivissioners aforesaicl, or shall 
refuse or fail without rpasonahle cause (to be allowed by the Colnmissioners 

k 
afo~esaid) to procluce and show to tlie said Commissioiie~s any such paper, book, 
deed, or writing bcing in his possessioii or unclcr his control as to the Coininis- 
sioners aforesaicl shall appear liecessary for arriving at tlle truth of tlie matters to 
11e enquired into by them, the Col~lmissioiiers aforesaid shall have tlie saiile 
powers i11 all respects tollcliiug allJT such 17ersoll 80 failing to appeal: or refusing 

la to be swonl or to make affir~iiatloli, or ,lot ans~vering such cluestions as sliall be 
put to hi111 or refusing to procluce allcl sllo~v aany such boolc, papcr, deed, or writ- 
iiig as aforcsnid, as the pr.inc;il)al Cowt of originxl Civil jui.'rscliction -\ri~llii~ tltt: 

liiiiitd 




